et ramr
[Shri Amar Nath Chawaula]
on Private Members' Bills and Resolu-

tions presented to the House on the 28th
February, 1974,

MR. DEPUTY-SPEAKER : The question
is :

and

“That this House do agree with the
Thirty-sixth Report of the Committee
on Private Members’ Bills and Resolutions
presented to the House on the 28th
February, 1974."

Thegmotion was adopted.

15.31 hrs.
RESOLUTION RE FREE AND FAIR
ELECTIONS—Contd.

MR. DEPUTY-SPEAKER : Now we take
up the further discussion of the Resolution
moved by Shri Atal Bihari Vajpayee. Shri
Atal Bihari Vajpayee to cotinue his speech.

Wt owew fagrd aw (arfaaz) -
I WEIST. ¥Ad HI7 v T dede
T g fegdz ax w1 few 2 5
WIeT H A afamifaw e g oW <3
&\ 99H, WA H q9El 9 ¢ a1 A ag
TE Y, E A O g w oaer
TOAN A AN E | T F AT IHE.
ad ¥ A ;T W AT and af g, ow
g fagifea o1 7 a2z fmr e @
F faw 35 g% o A4 faam & fao,
IE AT F WM, 12 ZAR @ g faeg
T AWd § =T AT @ qrew Seeud
q & Afuw g & qwEt ' et
7 fSremr a7 g FTAT A S Wy § o
74 9l #1 B F€ umag & *rE aeas
T GET @ W1 9T & 9| WeET ¥iRr
T 97 THES FW AT TAH T § 0
ﬁﬁg%ammﬁaﬁrﬂﬁﬁmmm
g 1 af 3 & afawiw s &1 99
& fau a7 AW § @S azEer ey ¥4
mﬁmm%zmﬁfﬂmﬁ T[T AR
T wHdT 2 q&qﬁﬂ:ﬁfaﬁaawmw
glmz gz aaFo2 &1 garg | I

g7 F1 Fr fema aftEmr 0

AYRLAINAAAL Ay AT

rree LElection (Kes.) ~Ou
A, faam el wifz F Sl 9 wra
T ®aaT 100 ®0F WAl &9 EEl g |
S #49 § 7 awAE ¥ gF am 9AE
=g & AN ¥ qg A9 W g AW
7 = w01 f§ A1 ad 100 FOT
T FEN g9 I Aqed & A€ qwiian
Zet F1 37 & F aF gaq ¥ @ feaen e ad
T EIW, TAHT AZN & FoqAT Y A1 TFA E
A @ & FEEm @ gead
7 Fa@ dgAl 91 @ O, g@h E@eq § A
e & @ 21 faed TaEl F 9eE
F1, Zi§ #1¢ a1 ag faoig #w qe T feefam
mferT IofEErd #1 AR F4 & €Y
TAEl ¥ PO % &7 §, TAd @R 9
arEwEdr 9% | F< &4 £ 1 A w@e dte
#ﬁnﬁir W@ § wer 9 AvE 9, FE
§ oz ama war o fr e fefan mfeas
ﬁww'ﬁmaﬁww:ﬁ?mm
FAEl 1 A g T A AEAr
Hfra wieag #1 am ug g B A W
gt Fweten & favz FEw afem
¥ @ TEEE @ dEdGT 2 1 W A
grffzae fad a@Era FHATL & 9EE
F7 a1 TR WhET &1 IWE IGO0
¥ 7% At 99eT A A39 @ s 2
qeqa: dg FHATY W @ w1 waErd
a7 gEAT & afea wzi g0fza w9 ¥ AT
o ¥ fau a7 v 9= F@ & fau me
T FT qETEW A § e faEm A
# ¥15 g @ g W fe § A
qga & @ifag g\ F OF AW I IIW
AR g :

“The conditions obtaining procurement
or abetting or attempting to obtain or
procure any assistance for the further-

ance of a candidate’s election from any
Government servant.’

afey w7l T FT A0 =T qUEE I
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W wgeet & fam owfee § omer § ot
wrr wowdt o Aef aiY <@t 0 fand
o wY 0w ¥R werd wyw ¥ o few
iy wrer & Fomd & ¥ afreer rerrow
Foawd w7 ¥ 1 o e & wf wry wwd
& ot R fr o & dfedl wr a1 @
¥ fanril, Yol & wog ol w7 Twd
w1 whewere a@r g arfew W
dgex waz sfafy o off, e wew @
gutgw & & fAm 9uR W W oww 9%
forwre frar &few agma & fovd ow § B
AGTH ATEA &7 qeEm ety I #
whwq & Twr ot wifen, qoxT fowfa
® AT wifgn oy TR oA & A
¥T {WGANT T FY ) ARG AT WA K g
O W oy U & fau dare ady
g

JTE F fooit & ey el oy ¢ g el
%1 arafa T &Y awad | Ffw sure st wAr
Hroum wE F AW TE wE P, T
AT & A ARy At ¢ fre o Freer A
¥ v o® agen ¥ Pom yrnw el
T, 4-4 TAETEE & FAR I ATH,
g%, fro T&Yo ro AAT #T =wEUT ¥ W
dTw %1 sqaedy ofqw & fwey & 1 oy Ty
N g qaed Iudew AEr QT e ua
WA R R TR v ) A, wuw
ey W gHwrer A Sew & §, we
aolt Y g K IYF AT B wTGE @
sere frewt g8t 13 Wi & R frg s
R F g7 WY et wr o e
¥ | agr 9T I g9 & fag wiew Wy
w T oW, MW W 2 ¥ fay
WANT WET AT 1 A } 1w favew
fo @ a@ & TNt ot guedr Ay §
% TR % WAt R W agr §, sfww
§ SAEWE BT WTE oMT W § 1 SRR
v # g O wwer W oy g fewee
o sgrf woa o wek mit & ot oY o
T AT FORE R WT Ay wW ogN
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T Ty & fAv oaw ww s | wEt oW
o W faefaw v w1 sy &, wORR
T o qvmu o faww W ¥ AT s
fear 8 7 v Tronitfes we) & wfufafid
W dzx gk uf e oW mdwEr oEW
froT9 ®T ST EWT | WYHT q W7 TETE
ATt e W fpr T ook

gt oy IEwy § IgA ST wwE §:

“We are of the opinion that in our
country also the Government should fi-
nance political parties. We recommend
that rensonable grants-in-aid should be
given by the Government to national
political parties and suitable <riteria
should be evolved for recognising such
parties and determining the extent of
grant.in-aid to each of them. For ac-
cording recognition to a political party
for this purpose, it showld be registered
under the Societies Registration Act,
1860 and its yearly accounts aie audited
and published within a prescribed time.
lirespective of the decision of Crovern-
ment on the question of financing poli-
tical parties, we recommend that the
parties be required to get their accounts
audited and published annually.”

dgw wux wfafr & w gam 9 faam
faar a1 & <me o wfawrfos aat svmc
W ¥ET FAT wifgd Wi gy fawrfow
4t 3ed fo ow fe e fadew afafe afoer
% qm a1 wfufy wiaferadr o g ?
wr dyw wae afufy N award B
goee W eennfvay € wiwr o & fag
geft & ? Wi aoer SR v a
Fr Y ! aum ur T ooy oW e
W wr wef ot w1 e Iede-
AT HON a7 qIIfaw €% ®IMY AT WO
wolt | wde'% & fer ool e &
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St srew Taggret wdeh]
foorfeat o o §i o G gg aAh &
frg i doz arve & g seiteare &Y st
d% & o7 & gvar o7 | Afww & fav A
AT OW W aARr Mwwad W § 9w
safer wwwelt §1 off & 6 oy w1 awd
WL ¥ qBT AT A 1 & 69 @
N feafr st orrar 1 gwk fem @ w6
frrrere wrdt, 0w welt g A
T awy giwww & oy A& A1 @, TN
A W X JqY | EY GgH ZH BT TN
et gear § & a3z frem et sT gvAr
t—(xevmw) oifest &1 wwf & q@F #TC
T 1 wT gy amr aifed) T T
oroa At qrfewt gofrafany ¥ ogomd @R
eIy, TaAfa @eEr 99y g o,
Aty g A W T @ amEn
fr Toife W weUTNr T WEW AE @

awdt & + foT Wiy AW WY 991 99
LIECR

mmm”r#mwﬁmwa:
# fawrr syvm P § | S wEr ar
WUT FTET @qAT L, &7 A AGT & AWM
wATC 2w wer § | Fmver Xovr @@ A OF
AR T AT 1 gy WA Y «F @waw @
ot a7 wfvwr & arr & 1 fev qrer A
ol wigw & o WT W OT &
deTa #Y WY 97 gnreE g & ¢
& At & fgem a1 s A @
& frm sy 35000 #7 sqw AWt oy v ¥
®1X frer & & fag 120003, @ I
fram & WY T & A SHfEATC woAr
WFRAHA AqW X AT T WU I WA
fear v @Y S% gwr § fag o SOy
1T faurr qun & faw 2w #0¢ & #0x
T ¥T w9l @1 | W% §WT ¥Y 515
@2 2 1 9% gaw § 2364 IOEATT &
BT 1 TW K ¥ 1204 WY YA dm {
7€ | 1160 TRIEATT ¥ 1 35000 ¥ fyaw
¥ wu o AW A W R N e A
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. {m&
Y | feww wwmY § 34388 gt
ga% fan 15472 wileae & gu 1 dfn
FARX WIS AT TRAITATT FRTAH W Q7Y | IR
AT & ST ¥ ey ferwifor sy & o fawdt it
feafe & 25 w0y & wiowr =t 7@ v

wit Wt g g qr ot
$F WY aw 22 ®OT ¥ wQqw wAr §
Rd v dum o w% § 3.45 U3,
grfaded s 9 7 41 FOF, whAEH
ThamT 97 %W w702 &Y g 1 o rdhewd
RO & wied 3 O & wuwar g fw
e & famr qwg #0791 ¥d v 97
1 Wit fra Afr ¥ 7eqn. dWreaa oF
weter gfgar & ) Wgr I A9 B, gy 0w
arfay o weATE AAT g ¥ AT @7
[ETT & T F, WeT UF &Y A AEAr § W
@ T AT a4 A4 ¥ @@ At @« w9
grar & 1 fww ewd Awm g@ T wwd
qHEd ®1 NTATAT € | B WAXTATHT T
fafFm oafe & am AT T F grer
sfafafuat st g7 &1 whes 24 § 1 ofwa
g wiwwrT 9t & zTror afey @ gE
wried, qara & whaar g7 & w0 f4FEa
agr & s arler

%% afreet vy v afeersdy aey A avy aiy
wRE F wudr fgd &% wgA A 3 & wer
¥ IgF F9Q@T AEAT §—

“In this connection, it may be pertinent
to 1efer to the manner in which this
pioblem has been tackled im countries
like West Germany and Japan. In West
Germany, political parties are financed
by the Government on the basis of the
votes polled by them at the preceding
election. In Japan, Government finances
the election expenses of the national
parties on the basis of the size of the
constituency and also gives financial as-
sistance for research and party publicity.”

Wy AN BT 39 9P BT wAeTHw ¥T wwW

g ot o wroor ot & e gt Rm & oy
st & awg o 1)
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warr wept # ge et gfamdt dehew
s & wreerwar § 1 @qw wwe wffe &
T ooy fawre fieqr Qv ) W g A
¥ WY qzfy fequrr & worfedt freew &
e que @ e foew o Wy W W
WY qEF qET AT ;g faww wr qree
Woamr & T ga we ol e @ et
ey fedft freft & ot wrar o+ 7E g
arded agfr & 1 gfrar & o & R
W oaghw w1 geq o & wife ax
qafr wfy fafem & 1 W@ & 3w B ¥
fe fad o wrive sfroa wo faorer & ag
9 ®T 97 wrar & | fuee T § ow
gz @R W A A ¢ v s § qan
FHERAR A A mar fwmwr feafee
oY o3 €t war Afew AF fasedy & war s
AT FOfEATY ¥ AT IHE ¥W 9 1 owy
TR freft AT e § agEa w1 sta-
fafag 7 a1 Zrar &4 s aFAT € T W
qaFft & oF WwT ¥ ) 97 &7 AACEH &
73 ¥ qfeadw €7 § garr ofomy www
faga € orr & 1 & gavgvor &V AT §

1952 % ARG CH W A® AW & AT
A 4499 q@e A, 1957 # 47.78
qavdz, 1962 ¥ 44.73 9THE, 1967 ®
40 82 THe WIT 1971 ¥ 44 €z &
fawr, #fpr wasr @12 70 q@T  wEr
faar

g hEw wiww ot &7 A &) ge
whiy fra ag 7 R fr oy v3fy gaw
FAH B A ] AT ; qg T feww
ot 97 wwAY £ 1§ 3w owT WY gEmgew #
aFAT § | 1962 ¥ arfamae & wiw W
45.26 Tz o faf | I Seww | I
41 & 30 @ freir | 1967 # 39 W
frry @ WY ¥ 4 wcde Awh gE,
WheT 3w O ¢ 30 W og w3 Frety
Fowr 4 ez Oz oW 7 ¥ @S F v
wavT g T

FHALGUNA 10, 1895 (S4X4)
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feelt w1 g7 wer &, @ wery
T W Wt ywifem wow § i gw WY WY
vy woar & o foedlY § 1962 wures
™ W 50 Wred Wz fadw, v wg oWy
R mr 1067 T WX fE DF X
¥ FE—IT W 38 N N faR, dfew
TR Fam vw A foef, wa fr o gw o ®Y
®: T it |

ofigdy @M | wWE W 411 GEE
qrz faw ot garefes we ¥ 41.36 T,
#fex Az Fawwr Foae HiIY ge W e
wr @F o faelt | 1969 W wiW ¥ 2
¥ ¥W—41.31 TR 1 08, S ATy
T §F T Nt 1@ w7 41.98 T/ § Y,
feey wide &7 #Z wz ®T 127 ¥ 55 7
™ |

ot § fdw & waei & oformy v
fawdwr & @1 a1, A XK UF wwE T
faar€ fear f& sag@fzs et #4904
e AET 9T 9T WE 7AW #7 qGHT
wr #8 et 3w 4 feafa aga avie & af)
T ag YA 9gfa wd &7 wn ag wE-
wreArst #1 St wiafafos st & 7 =
W affar a@ fear wrr g 7 aqe
wax afafa & qwa ¢ & w9 dwfer
foeen W g gF e favew  wmemar
wfgr | W wAx Wfafs & g § fr oW
qz famry w7 R |

st witw wor (wien) : 3E EwTr Aw-
Rww T

ot wEw fagrd wodadt : & aear g
F 9w wr fadu feur oty fov ag ax
fs frfiww 99 qfawre &7 1 @YW
3 famfonr 1 ¢ f& ™ an@

faavz xr wfgg | @

?

A37 1

wfafy
frielt

z 7

%
M ag won
, vy site weqet wrd wowr & T
" tfrey oy wterd?) : W

3
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st sEe fagrdl avewdt : gW AT & !
at fee Stad @TEd g4< AT AT AT ZH
EEse CIEICIEAN |

FA7 AT ATT AZT F T AT AGT & |
faez faezg & aga &1 Towdi w1 frasm
Y AFAT £ 1 99 F ATAN § AAIEHAI K
g ¥ gfy fAesr g3, =afeg & gfq =380
frzradrarz aex Zvre | AFgTar wfas 90
®F FAT | A7 FFqa | AT F @A
# AFTA FAT IEQ §, AT qAZ T F
ZIT F1 WATA FIA FT UF TOFAC G A®A
3 o7 7 %5 seAEAi o § | W gzl
aaqr fqdin 42t &y asdr & afey 5w 29
fag qgfr ¥ =ods q99 FT @ 2, 1@
FE AT g 1 77 uF faEva dar @57
W OF | TR & WT A w g3
g1 AT &\ qAT 7 AE TTE AIAT AAA
AfT Wi ¥ 0 AT Ag 7 0 A7 ag & |
fF 3w & wwafas =i, F1 dadm JFEa
F1 %77 F faw mEes & w1 fGaw
e d@n & gar wfew, @@ = & @
2

zati Afgam A @dd A o [@AE
Fr faraa® gama AT 9T @ F 0
qfzatd & A0 IFIAT FAAT FL ATEAT
FT A1 AFAT 2 | AfFF At A7 A@
FIEATT TAFAT FHIAT & | TAFAA FHITT HT
9 FZ @ & | AALAA ® F=ar A AfE
gt @ g A@F g W e omamt F
AT WA AAT B4 @ § | FHAT FT
Frea-Afema wewewr  wd-earfas w1,
FTA T8 30 Tezafz wr fewaarfa-
fe¥aa, wagar, § IR | A7 A =
g 1 = faw 3z =mams g 5 &6 oF-
"AIERT A A KT Fg-Azearr gy, frad
F14 ow afEF o g faor ¥ #v faee-
arr 7 gm, fror gama 7 g, afew I
2§ gl, s s wv wfewfss we=r @i
ARAT 9T FL AR |
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9% 3w sfrwe fom ag @ faa
frr w3y &, 3w 9gfy # @ af@d Ao
grfge | ®fmA ¥ oA 91w gEEed
wiagae #r wegafr frasr #7731 wzafy
FCFTT &1 OATE & &M T & AL T
UF IA A1 @K £ | g ffdm § gea
gz & wdar WAt T W@ FEAT |

g 4 fafaa feafs & fF & @ &
ar §%=Q g3 &, ag 9% THemd FATER
I AE Z | A% TARUA FATAL FAT H
7 I a1 FHAA FOFEAC TA 9> F
it wfz =0 4, 98 @a A% EuA
Ffasae & @ & | & feEy afyw gvdned
g I3 W g | T afFAr ¥ W wawa

g1

W A A@FEE Wi FET F  §Ed
F &t faggs daw feqm 3, f38 oY §9%
#1 wipfa faaar ar &, 39 § g7 A 93
frotr ferrr 3 f5 Simaa i AT TR
affr g, o @ fafe owefe w@,
T g A F dvE afew A1 ogAr ¥,
A #Ag # we w5 ArmArAe  gfaad
2t sw ¥ @ F FAT FT A€ F, A
fraeft a=t faer w2 o aafm &1 @ 73,
39 &1 A1 § AvEEAT W AFww Faaa
fod wrE | #T A% TEEUE & §
AR & a2 TOFT AE ATAAT AT FFAT 7
T T A FW o9 b fAdw @ 7
T gy A AY GAEA F FELT g |

16 hrs.

dre7 waz afafa § sz fawifor &1
4t fa Weat ox oft T F A7 F T
AT AT FgA #1 wAe e afew
afea T d4a & N T @ TAFET S A
FrE gz FT g, WMT F T T F1§ Fa9
SBMET 1 27 @A W Al TAAT T CF
T &1 9 g faar, & smEwr @A F
ATHT @A AR |

¥

-
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LR R witg ot ¥ ot o wiw & Wy &

“Whether any initlative was taken by
the Union Government to allow the use
of All India Radio by political parties
for elegtion publicity ;

If so, the main features thereof.”

YT It gy fgar war:

“Government would welcome any
agreed arrangement on the question of
allocation of time for political broadcast
on sound and TV media, However, at-
tempts made, in the past, by the Election
Commission to obtain an all-party con-
sensus on such an arrangement at the
time of elections have not been success-
ful so far.”

7z WAl o W A ¥ 1 IW ® Ay ATy
AT Y W€ waer @ fear |« wrde P
T W foie & fo oo ae Y W
7ag frgar afew (| g wETT 97 wwee
AT UF BIHAT T g § W wIET
W ¥ A ¥ fao WA % Awar
t | AfFr odewT sfvat ¥ At wfosr,
Ny w1 ufrere Aarey 7w W T faar
NI MATEF ZH A7 qieX & v 9T
g A @ A fRlt W 3w WY Wedr 9%
AT ¥ ARG 9 FT Hyer @ fear s
% geew @ 1 wufefs auw  Awa
g I & fag ot Wedr 24 w2 gwr gur
¥ 1 SuTA HA QAT A AT F W S
g utx wiy faq A48T & Fwgundr Ta %
@ W AeE g7 Fwerar om0
v g § oo dar owmwr o @0

qF Koty weew w1y & Y frar o
2 ’

ot waw fuagrd wwdRt ;. AW arw €
us W e AR Rear qar R o &
grow 1 Wroe ot o€ o w ¥ ) e
wfire e & 27 ST O sqTA £ 1 SA N finehr
ity Y vy & ) €y areey ferg e sper s
& AT S N sy wr wreer g,
qy ey wr guoarr afY 8 7 Tefifaaw | WY

oW I/W W vaw femr 1 oay Eefaww
s Weedy ok wiiw ot oy awafer wff &9
g arefty wmn Wy T s ¥ wwR A
AT ¥ argw § | wax o a9 #Y e
gfend off fowr wweff ot 37 e W1
9w T W AT FTT AW A

& guwar § fr o 93w w1 ATE Wy
mr & gg [yema ag® & s o1 wNQ
off Treiar Wt Y g & wTOT I TW AWA
a w1 awr | Afew g Wik gwadi
W W win fawr & owwifas qem
g § @ wC ¥R wearw ox foar w2
T waw Ty o dy § for A Poreqe @Y, gAY
&g gi et Wt 2o Y dww wuforg f o oo
¥ & 0 wafer w9 9oTh A e T
faeray wnfen | o WA ¥ A% Wy se
wza & faare & fau gw fear § 0 & wo
son § fe fow wmwr & ag wearr aw
feqr a1 & S@r  wraAT & W 9T faw
fear omgar | £@ AT g €7 ay & A
¥ 39 ¥ wai w0

MR. DEPUTY-SPEAKER: Resolution
moved:

“This House expresscs concerp over
the growing influence of money-power
and abuse of official machinery in elec-
tions and in order to ensure free and
fair elections directs the Government
that—

(i) rccognised political parties be given

election grants as recommended
by the Wanchoo Committes ;

(ii) recommendations of the Joint
Commitiee on Amendments to
Election Law regarding equal
radio-time for recognised political
parties, making of Election Com-
mission a multi-member body,
reducing voting age to 18 years,
and examination by high-power
Committee of feasibility of adopt:
ing List System, be implemented ;

(lii) Ministers be prohibited from using
official machinery such as air
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{Mr. Deputy' Speaker).
crafts, helicopters, vebicles and
other facilities except on terms ot
parity with other recognised poli-
ticul parties and
(iv) counting of votes be conducted
booth-wise."”
SHRI RAMAVATAR SHASTRI (Patna):
I beg 0 move :
That in the resolution,—
after “money-power” insert—
“communalism, regionalism, castism
and other disruptive activities” (1).
That in the resolution,—

add at the end—

“(v) measures be tahen to ban com-
munal, separatist, regional and casle-
based propaganda by communal, re-
actionary and separatist parties and
organisations in the interest of secu-
larism. democracy «nd umy of the
country ;

(vi) votes should be asked only on
the basis of programmes and policies

by the contesting partics and their
candidates ; and
(vii) system of propori:onal repre-

sentation should be adopted for the
Parlinmentary and Legislative Assem-
blies elections.” (3).

SHRI BIBHUTI MISHRA (Motihari): I
beg to move:
That in the resolution,—
add at the end—

“(v) an impartial Commission be ap-
pointed to suggest the population for
Lok Sabha and Vidban Sabha consti-
tuencies and other measures for en-
suring free and fair elections including
the election expenditure being borne
by the Government.”(4)

MR. DEPUTY-SPEAKER: The Reso-

lution and the amendments are before the
House for discussion.

SHR1 SOMNATH CHATTERIJEE (Bur-
dwan): We support this resolution, I wish
Mt. Vajpayee had included something else
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also in this Resolution, namely, attempt
should be mede to see that the elections
were not rigged in this country. What has
been happening in the country in the name
of eclections in some parts of India is a
matter of grave concern. If you want to
maintain parlinmentary democracy in this
country these things should not be allowed
to happen. FEven during the receat elec-
tions scrious allegations were made how
the election machinery has been misused.
What has happened in Madhubani ? Under
what Jaw a part of the country where
elections are being held could be cut off
trom all railway connections ? ldow can
onc say that no body will be allowed to
get inside the area and under what autho-
rity is this done?

AN HON. MEMBFR : Sho.tage of coal.

SHRI SOMNATH CHATTFRIEE: Was
there shortage of coal only in Muadhubani ?
Secondly whet has happened in Gaighata »
Mr. Samar Guha will no doubt narrate
what has been eswperienced in that place

16.04 hrs.
[S11R1 VASANT SatHL in the Chair]

What happened 1n Belgachia? I have
got a telegram here that has been received
from Orissa, It says: “Unfair practice in
counting at Khurda, unauthorised congress
people were allowed to enter the counting
room and interfere in counting leading to
chaos. Valid CPM votes invalidated, and
the same counted as Congress votes with
mala fide intentions. Utkal Congress votes
were counted in favour of Congress. Re-
turning Officer refused to accept petitions
against such irregularity, pray intervention”.

It is very cundid. We are coming from
West Bengal and we are not surprised.
This modus operarcii was utilized in West
Bengal in a large scale in 1972. Now, of
course, they are having it back. The peo-
ple whom you have trained are acting
aguinst you in some places. That is why
you lost in Tinsura. This is precisely what
is happening elsewhere. The rebel Comg-
ressmen are winning the elections by adopt-
ing the same tactics, which they Jearnt
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during the last elections. This is happen-
ing in Gaighata and Belgachia. Is this
how you are thinking of boosting parlia-
mentary democracy ?

Then, a Government is restored just be-
cuuse the election is in the offing. A Gov-
ernment that never fuced the Legislature for
u day is restored to fight the election. I_s
this your attitude towards clections in this
sountry ? Now whatever you may say the
people know very well that President’s
Rule in UP was revoked and a popular
Ministry was installed just for the purpose
of having the official machinery under their
control before the elections in onc of the
most important States in the country.
There are charges that the official machin-
ery has becen very duly and properly
utifized by the ruling party.

Shri Vajpayee referred the Prime Minis-
ter’s helicopter tour. Certainly her time
is valuable. But in the background of the
election campaign, the time of other party
leaders iv also equally important, because
thcy have also to cover as many States
as possible within a short time. Why
should the leader of the ruling party, who
happens to be the Prime Minister, be neces-
satily given a monopoly of the usc of such
facilities? Then the Government should
provide equal facilities to the other parties.
Some convention or rales should be laid
down in this regard. Are you giving equal
opportunity or equal facility to each poli-
tical party or candidate to go to the peo-
ple and express their views and solicit their
support ? Are they being placed in the
same position? Merely because a candi-
date belongs to the ruling party, why
should he get better opportunities ? Is that
your standard of free and fair elections in
this couniry ?

In the 1971 elections it was alleged that
Defence Department quota jeeps were given
to the ruling party for their use. Why is
this being done? Kindly see how the
official muchinery is being abused. We
know who arranges the rostrum during the
tour of the Prime Minister. This matter
assumes greater and greater importance
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becauge it is not something which affects
only a particular part of fthe country.
Wherever elections are being held, the
official machinery is being abused by the
ruling party taking advantage of its spe-
cial position in the country, 5o, there is no
chance of any free and fair elections being
held. In any case, the suspicion is bound
to be there.

I cannot go into all the points. Kindly
sec the new method of counting of votes
that has been evolved. This has, of course.
the blessings of the Election Commission.
It has sometimes been .suggested to the
which has framed the rules, So far as this
question is concerned, it came up before
the Joint Committee. The Joint Committee
considered that matter. 1 had the honow
to be a Member of the Joint Committee
and I quoted in my Minute of Dissent what
the Chicf Election Commissioner, Mr.
Sundaram, in the Report of the Election
Commission on the Fourth General Elec-
tions had said. He said:

“The rules provide for the announce-
ment of the result of counting in res-
pect of each polling station separately.
It has sometimes been suggested to the
Commission that this method of count-
ing naturally results in the political affi-
liation of small polling arcas with about
1000 electors on an average becoming
a matter of common knowledge. It is
suid that this leads to victimisation and
harassment of particular areas which
have votcd strongly against the candi-
dates of the party in power. The Com-
mission doubts if this is true to any
appreciuble extent and is inclined to
think that an odd instance here or there
is being exaggerated to make out the
prevalence of a reprehensible and
undemocratic practice. The method of
counting now in vogue has certainly the
merit of being systematic which would
be lost to some extent if, as suggested,
the ballot papers found in a larger num-
ber of ballot boxes were first mixed up,
put in bundles of 1000 or 2000 and then
counted. Even on this pattern, it should
not be difficult for the political parties,
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it they were™so minded, to find omt
broadly how a particular area voted.”

Qur contention is that by adopting a par-
ticalar system of counting, an unreal situa-
tion is being creatod because the partles
do not know what is their respective posi-
tion in particular areas. So far as the plea
of victimisation and harassment is concern-
ed, there are other laws in the country
which should be able to take care of it
But this rule has been adopted because
through the means of this rule, unaccounted
ballot papers which come from a particular
booth, no body knows from which parti-
cular booth how many ballot papers are
coming. No body knows in which area
there bas been any disorder or any unfajir
means adopted in a particular booth. We
find that the whole counting system which
has been adopted by the Election Commis-
sion with the blessings of the ruling party
Is directed towards creating a situation
where the real state of affairs cannot be
found out.

So far as the election expenses are con-
cerned, I agree substantially with M. Atal
Bihari Vajpayee that this has become a
farce. The Joint Committee said that this
has become a farce. Nobody knows how
much actually has been spent although
most of the Members seem to suggest that
they have not exceeded the limit. But it
was generally understood, generally be-
lieved, that almost large number of can-
didates have exceeded this limit.

What is the source from where the
money comes? Even with the prohibition im-
posed on the companies by the Companies
Act, the money comes from the corporate
sources, from the business people. who do
not account for it. This has been a good
outlet for the black money which is allow-
ed to be generated and to have an impact
on the Indian economy because this bliack
money finds its way to a particular souice
which will be used againgt for the purpose
of elections. And the results of such elec-
tions are tainted with the use of black

money.
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These problems aré not being tackied al-

though I know these matters were gone into
by the Joint Committee. A Bill has been
brought forward but very important poinés
have not been tackled by the Bill. That
is a half-hearted measure.

I support the Resolution substantially and
I submit that the most important point now
about free and fair elections is that a
a serious attempt is to be made to stop
rigging of the elections. This has become
an order of the day. There have been
serious charges. When complaints are
made, these are ignored on the plea that
we have got the majority; we do not
take note of them because we have got

the votes somehow or other. These
charges are not looked into.
During the Fourth General Elections,

when I made complaints to the Chief Elec-
tion Commissioner about some areas, he
referred them to the district magistiate.
My charges were against the district magis-
trate spearheading the machimery which
wis being mis-utilised for the purpose of
rigging the elections. It was sent to the
district magistrate against whom the
charges were made. He said. “I did not
make my mistake ; 1 did not 1ig the elcc-
tions.” Then. the Chief Election Commis-
sioner suid that he had denied the charges
and that he had nothing to do with it.

Wonderful inguiry : The person charged
holds the inguiry and says, ‘1 am innocest’,
This is a wonderful machinery! The Elec-
tion Commission has become an impotent
organisation for the purposc of going into
this question. Nothing is doné, The Elec-
tion Commission has become an impotent
coumtermand voting in particular booths
as has been done in Gaighata in some of
the booths, in West Bengal, and that he
cannot countermand an election. This was
Mr. Sen Varma's reply. He has no process
or machinery to find out that an eleéction
in a particular constituency has been held
fairly or not. Everybody does not like
to go through the laborious process of
filing eclection petitions which is not easy.
It takes years for things to be decided
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The clection petstiohs against many mem-
bers m respect of the last elections are
still pending. Nothing is being decided.
What has happened to the election peti-
tion regarding Rae Bareli? It is still
pending. The life of the Lok Sabha is
about 10 be over. Therefore, Sir, one has
to find out and set up a really independent
and impartial machinary in which the can-
didates und the parties will have faith.
The Election Commissioner sometimes
tries to take up an attitude of impartiality,
but we do not always agree with that. It
1 because there is no machinery to go
into this question.

Therefore, T submit, these are very im-
poitant matters. I am thankful to hon.
Membe:, Shri Vajpayee, for having brought
forwurd this Resolution, so that we can
discuss this question. Government should
take immediate steps to implement some
of the suggestions which were accepted by
Jomt Committee,
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“Rafl services to Madhubani cancelled.

“Madhubani, Feb. 23—PTI; All the
passenger trains on the Sakri-Jaynagar
section of the North-Eastern Railway
were cancelled today and a notice to
this effect wus hung up on the notice
board of thc Madhubani Railway Station
by the Station Master.

*No Up and Down trains are passing
through Madbubani which is in this
section. Madhubani goes to polls to-
morrow.

“State buscs are also not plying 1In
Madhubani since morning while private
curs, jeeps ond truchs are engaged for
clection purposes.

*‘No reason has been  given for the
sudden termination of bus and train ser-
vices. Informed circles believe that this
step has been taken to prevent outside
clements and students from coming to
Madhub.ni to interfcre with the elec-
tions.”
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I A o Aty S Wi o fear

Wt wew gt qrwdet ;. wg foe faeew
T om o | fee faww oW owd ot w4y
LA

st vrmeaTe west - @Y e fore & fory
wram ¥ Wiz Wi sw A ogw s
= g wifgw | Afew A d Wy W
o oA ¥ fedlr & e gv w wffade o

am d & ¥ wpr fe o frer dem
¥ um ¢ By Wy Wi W e W
wga st § wger ot avy § 1 e wk
67185/73—~11
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wr et wew wifge, dfer s nb
ot s ot dfe aft ¥ femr wrar ) v A
 ogo Mo & whww ¥ wh g 1w
vl wofir wafre ot & sgrefe
AT T A gt wr fear fv owinr &
¥gT AR vATE # it W teTw W
Wt T e far w1 ouw gfoem W,
ey o ¥ Ww o g §F ey W
Wik I® T wre s ey we wed §afe
UTT & OATH WY X W ¢ N7 Y Harrd o,
oY ¥ ) W & W I § Wie wg f
fraz &t | afex g wmgd & fc ToeTT WY
oy ¥ wwedy gef wifn | @ &t agw
v ¢ (vwaw) & wmoaT QU )

§ ogwg w@r W f& swew ot &
AW ¥ Wy wwwTA-dx aw N oy WY
8 wawdt $ifww | & o W A R
w# awy dw w7 e § e 8 qel et
¥ grewtr warr @ @ weh § f ww ovowr
war % wed £, o Ve G ¥ wew § 9%

§ vw & qure g wiled ofe wfr wi W
wiw, frew o e wiler, st
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h, Toerd @i ¥ e ¥ g ww
& u¥ | svsrafiwer, Wl wreee o
W T ¥ A gd donfowt §, 9 ¥ e
¥ forr wrr o wifg® o e o o Sr
7 AW, A ety e wrar ae iR
Laode Lo AT Gl R
v WeF ot vl @0 wwend W w
¥ “rafiraior ff £ 39%Y gw g et WY AW
Wt o 2R & oo s e oSl
ot v Aty frarr 4 ¥ wr oave ¥W
UNT §T A A€ FEA |

it gn ovdverer 3 (faoraman ): oY e
R N ¥ AT § oW K I § Feeit w0
e A | A wy fw e A, BT e
T 1 e | g Rt 1952 Ao
Ty o § 1 ooy a7 Wil Wy W€ af o and
A ¥ | e g A ' o ae Rl
fe 1952 ¥ v Tt § ware & wwAe TTg
TN o a4y At miwde ofF | g & W
witw o1 Mt o & o g St wr e
T T &Y el weveftwret arfr o gt sperfes
TR GO ¥ 2T K A et o E D
dr are Y, ¥ T go fio mfy F wy
Te T W o8 g oy T vy 6 o
2 yafam oor el ¥ o g oY e
L g

g vt v § i A A am oo & der
arat &+ e v ¥ e od 1@ fafred WY
BE ¥ o ¥ AT 6~6 W A% FAWIT qYY
¥ e fer war 1 A &y A a3 o i
& W & feawrfom€ gu ) o o ¥ W
farew § ok afohm v M swww fy &)

ag eyt aEr fe o yoae § & anied v
&) e T Y <Y ¥ e oo Yo e e s fiew
& ot ¥ % wonflwe & grdf ¥ dw @ ¥
oYy ager vy e & e aporren  § o e
%1 fY 8130 o i vy wyr Yohewer g v |
9 ¥ widw W gfiew & e dafedt faet & 1
ag wwr T i e el wYe s o wTe
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O ATATIY KW K § 1 W g T Ay
oY g T wEt W WET Wy av o &y

gt oF W w4 v e §, wetwerr # 4y
few WY faey & 7 sdw Wi 9 R o
FAETWARATY ) NomeTra
fag Qurr fawr slcsmare v @ & TR a@
dar % firdew 7 gy firdr aferer W @ fie,
QT @ T eI FT P, AT uwE R
& ey & v, A & AT e orew it ot
& ¥ wwh £ 7 arodd ot AE e ¥

T & A e i dreT TR O A TAET 51000

T R o 1 } o A areft &t &
qte gter oY wod & fiorw X far ) WA 1 e
50 ¥ ANz favr o 3% $¥= 71 25000
vz faa ) W7 W 7 50000 woAT fRAT R
25000 F1T | CAF WXTHT AN AHT ¥ FF A
ot a1y few WY ARw ®T TE ¥ omeT
Iy O AL A F ATIO XT W G, 74T 45
RE AT AR | ET T T By qrear
worer &, sraw g S=v g 8, werae Y aw
w dur sart &, o1 77 o dYo Thwa & arey
&ar A% W G AT F X @AY A AT AT
T a7 A 6 @ F1 9@ § feaar o fa
g

17 Hours.

g Bwr § feefar sfeat forar oo 3,
wmax Y feft 3w & g 1| IR SEER Wik
ad-af Wyl ¥ N fod W, afy 97 @ 9§
feder oy § oY Fodwe s Rar & 38 w7
fir sifsfrge daferd ard sty avei oy agraT
A E, o §, & ager et ww w §
i s iy W€ orfndfadt aclt ot & At
e sfsae oY sf ¥ = war @ nfo
wq oF W our o w3, e ¥ gadr
&Rt woefy & At wer ey &)

Tk Jw ¥ foreer WP § 9w & forl Harmy
give g | T e & areE o, o fe
wTEY afinRT TX w4 ad &, =t B
vy i g€ 1 o o Qor B wrirofrere oy
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¥ Rl & war -9 W W ¥ ew i §
far svgar fufreee wrw ¥fear W wor §fe &,
wWaE R e el dw o kL.

dfrgwwrwnt (Iodw) @ s fafres
w\ Ay O wwa § e @ 3 e

it gt o rmvivarer g firelt ot wr ¥ fmr o
afier derr & fordt agey il oY soer vl
2 19 ar s qrdw @ W wwEw & Al
!ﬁ‘ﬁ’%‘l %o“-ﬁo ﬁwmi:fﬂﬁ lu%‘fﬂ
a7 ¥ werr JE 4Y, 100 WTEHT wEY &
T A6 WHo WHo ¥ 100 Afeww ¥ 79§
TRT A

it g w wnf:weRr ) @W oI & AW
FRTE A 7 T FT & 1 SR g TR
IV FAWE § A7 eI 7AW §, ZW qu
Welt & fawg 76 § W WTCo MHo YHo BT TT
d% & T owg 7

S QW o TwmaTe 3 R F A v ¥
1 TR aqur @

ot oF w wwl : afew AT e W ey
37

st Qo TRaTe X F quAr AT §
fa srew fafaree 9% T fer & fr— - w1
wq 9T Afge | AeEdy A AT die dYe
urfo a1 dte dYo mrfe (wwo) fireft & € w7
s fear § 7 orgt sy off ow oifer ¥
Ty 10 SR Wi, g 39 %Y qoerg wft §, wfew
AgH AT FT FEOF Wi AT AT T v gEA
w1 avet o fifer vl foeed o § 7 % afoor
W W AT O gy a5 o oy et o
Hifer fored mff v« v o o o dar
gt & fir owew aret & ogdr q¥w fear, am &
¥ oje fear, vy ek o fear ) ot
W Ay X3 @ &, AN ff I o Afer ww
R, e fifr el sr@ I W
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s 8% ¥ waar wofe, weT g5
qest are AgF &1 gAR ¥ ¥ qF AR T
JEN wgrear iy o wvelt wre ot | greny aidY
¥ §rq 7 Fww vTeRY ¥ o0 i@, afey g ¥
Wt &, et I ¥ vy o o ot & e
vl a7 Frame Amar | o R g o SfedER
firar ag Y §, 190 TR & fad ww wrfes W
firer & w7 wT WY, 74 foT wrt aF w
wave WY Qur ot T W R R ok
fifen HAT § A7 I W LU IR FTAT A
¢, smew fefrer o R e R £ ot gt
gferqaTelt @7 EH ST TEAT § | T AR
wredt st woAr difew w2, 9N F v §,

A g ¥ AT WY A ¥ Ay gy M @
NrAEr TR A werm vy

T wAAE WY SO g1 e §10

¥ Wl ¥ §rg § gy oft F qfry wOOE
fie oy W A wfw & )

*SHRI E. R. KRISHNAN (Salem): Mr.
Chairman, Sir, on behalf of Dravida Mun-
netra Kazhagam, 1 rise to say a few words
on the Resolution of my hon. friend, Shri
Vajpayee, expressing his desire that free
and fair elections should be held in a
democratic country like ours, as he strongly
believes that free and fair elections are
the essential prerequisites for the success
of democracy. I wholeheartedly extend
my support to this Resolution containing
this laudable objective.

It is common knowledge, Sir, that the
Central Government have not taken any
constructive steps so far to control the cir-
culation of black money in our country.
The main reason for the inaction of the
Central Government in this direction is
that without substantial assistance from
black money the ruling party will not be
able to hold the elections frequently and
to contest the elections successfully. The
Wanchoo Committee appointed by the
Central Government has pointed out that
black money in our conntry would be of

*The original speech was delivered in

W —— =

Tamil.
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the order of Rs. 5000 crores. The (?ent_ral
Government muy tolerate the spiralling
price rise in essential commodities. Even
then they will not take appropriate steps
to control black money because it is re-
quired for elections.

Some three months before the Tamil
Nadu Legislative Assembly passed a Reso-
lution unanimously—you know that there
are Opposition Parties in the Tamil Nadu
Assembly—demanding that the power to
control and coafiscate black money should
be vested with the State Government. Yet
The Central Government have mnot yet
given their approval to this unanimous
Resolution passed by the Tamil Nadu
Tegislative Assembly.

It is accepted by all in the country that
the uccount of election expenses is bogus
and does not reflect the actual expenses.
Qur Prime Minister has submitted her
election expenditure in Rai Bareilly con-
stituency to the Election Commission. Her
clection expenditure is just Rs. 12,000.
Even to come round a parliamentary con-
stituency the petrol bill alone will be com-
ing to Rs, 12,000/-. From this it is ob-
vious that the election expenses as sub-
mitted to the Election Commission are all
false und incorrect.

1 will give one or two political and
administrative corrupt practices employed
in the recent U.P. Elections by the ruling
party. We all know that during one month
before the Elections, the Prime Minister
luid foundation stones of 15 gignatic pro-
jects at a cost of Rs. 400 crores. In a
place where there is no river, the founda-
tion stone was laid for a bridge-—this news
appcared in all the newspapers of the
country,

Announce any number of projects;
adopt any dubious means to get the votes
of the people—this is the main objective
of the ruling party. All the projects for
which foundation-stones were laid by the
Prime Minister do not find a place in the
Fifth Five Year Plan of the U.P. State.
75,000 workers in Faridabad, Haryana
Stute may lose their livelihood for want of
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electric power. Yet, the States of Punjab,
Haryann and Delhi must supply all the
electric power to the U.P. because elections
are going to be held there, You know,
Sir, that 20 miles from Delhi there is the
town of Ghaziabad, where I happened to
go last month. I found to my great sur-
prise that sugar was being sold there at
Rs. 3 a kilo, whilc in Delbi it was
Rs. 4.50 a kilo. Give all such concessions
and get the votes of the people—this is the
motto of the ruling party.

Similuly, the price of sugarcane was
raised. We all felt that after all the sugar-
cane cultivators would be gctting remu-
nerative prices. But, after a few days the
price of sugar was also raised. Without
raising the price of sugar, the Ruling Party
would not be able to get crores of rupees
from the sugar mill owners for the elec-
tions. In one month, the U.P. Government
employees weic given three instalments of
incrense in their D.A.! The U.P. Govern-
ment employees were agitating for many
years; but they were given in onc month
what they were ashing for during the past
many years.

You know, Sir, that the people living 1n
Hill areas of U.P. do not have proper
shelter over their reads, do not get enough
clothing to cover themselves from sun and
showers and do not get two squaze meals
a day. But, the U.P. Chief Ministes, Shri
Bahuguna, has assured them a University
in the Hill areas. In Faizabad, a small
town of UJP. thc Chief Minister, Shri
Bahuguna would establish a University. In
each District, a College would be estab-
lished—this is the election promise of the
Chief Minister. In total, 127 Ministers—
Central Ministers. U.P, State Ministers,
neighbouring States’ Chief Ministers and
Ministers—have towed U.P. during the
election month for the sake of ruling
party’s propaganda. All their expenditure—
it is reported in the Press—eecems to have
been met from the public excheguer.

Four months before the elections, the
President’s rule in U.P. was prorogued and
& popular Minister under Shri Bahaguna
wag installed there. Did the U.P. Assem-
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bly meet oven for once after the popular
Minister was installed in U.P,? No. Then,
what for the President’s rule was pro-
rogued there and the popular Ministry was
set up? Here, it is necessary for me to
refer to what happened in  Pondicherry.
For five ycurs there was D.M.K. Govern-
ment in Pondicherry. In Pondicherry, for
five years there was the udministration of
popularly clected D.M.K. Ministry. Three
months before. the Pondicherry Assembly
met for thc last time in which all the 30
Members participated in the valedicatory dis-
cussion. After that, two D.M.K. Ministers
resigned from the Ministry and defected
to an Opposition Party. Technically, the
D.M k. Government could bhave continued
for the remaining threc months ulso. But,
the D.M.K. Government did not do so
It also resigned. The Dravida Munnetra
Kazhgain is wedded to democratical ideals
and s pledged to foster democracy in the
State The D.MK. wanted to ensure frec
and fair elections in the State. The resig-
nution of Fatooq Mumakbhayar's D.M.K.
Ministry goes to show the D.M.K.'s unas-
sailuble faith in democracy and the neces-
sity to cstablish sound and noble demo-
cratic conventions in the country. But, in
1LP. the ruling paity at the Centre has
got different views about democracy. Just
hefore the clections, the President’s rule
was prorogued.  The popular Ministry was
instatled, not for the purpose of comening
the Assembly. but for the purpose of uti-
lising the vast udministrative  machinery
and power in the coming elections. | have
given this compuarison to show how the
premier political party in our country. the
“idest political party in our country, the
political party which brags that it has
achieved Independence for the country, is
interested in perpctuating its hold on the
masses and in winning the elections by
hook or crook.

Recently, a circular was issued to all the
State Governments in the country stating
that whenever the Prime Minister visited
a State for election propaganda purposes,
the expenditure in that connection should
be borne by the State Government con-
cerned. On 17.2-1974 the Prime Minister
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visited Pondicherry and the expenses on
her visit to Pondicherry for election pro-
puganda purposes came to Rs. 10 lakhs.
A small state like Pondicherry had to bear
such a heavy expenditure of Rs. 10 lakhs
incurred on Prime Minister's election tour.

SHRI M. RAM GOPAL REDDY : What
1s the expenditure ?

SHR1 E. R. KRISHNAN :

SHRI M. RAM GOPAL REDDY: On
what items this amount was spent ?

10 lakhs!

SHRI E. R. KRISHNAN : Her election
tour expenses. When the Prime Minister
was doubtful in 1971 about getting majo-
rity in Lok Sabha, she had electural al-
liance with the D.MK. and got 9 Cong-
1ess Members elected to Lok Sabha from
Tamil Nadu. She did not put a single
Congress cundidate for the Tamil Nadu
Assembly.  Some¢ months before when a
Press Correspondent asked the Prime
Minister whether there was any likclihood
of Shri Kamraj joining her Congiess, she
replied : “what is going to do at this age
by joining the Congress 7" But, now she
had no compunction in joining hands with
the very samc lcader, Shri Kamaraj. in
Pondicherry] Indira Congress and Kama-
raj Congress are one in Pondicherry. But,
in UP. they are fighting against each
other. In Coimbatore, they are one. But
in Orissa they are fighting against each
other. In Tamil Nadu, according to Shri
C. Subramaniam, who was elected to l.ok
Sabha with the support of D.M.K., they
are one. But in Madhya Pradesh they are
poles apart. Jt is really regrettable that
an all-India Party like the Congress, having
majority in the Parliament, shouid not
have any principle or policy. From State
to State, from town to town, from area
to area, the policy and the principle of
the premier political party in the country
differs. There is no uniform policy even
in one State. In U.P. the Congress con-
tested only 403 seats and gave away 22
seats to its ally, the C.P.I. Did the C.P.I
rest content with these 22 scats ? No. The
C.P.I. put up candidates against the Cong-
ress in many other constitnencies, hesides
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the 22 alotted to it. The Congress Party

tolerutcd this breach of the alliance.

The Tamil Nadu occupies the first place
in the export of raw hides uand shinks.
Lust year a ban was imposed on the export
of raw hides and skins on the ground that
finished leather products would get more
foreign exchange for the country. DBut,
just before U.P. Elections, this ban was
litted. Many differing views are being ex-
pressed by the public on this action of
the Central Government. This shows that
even the economic interests of the country
occupy a secondary place when eclections
are to be heid.

The Wanchoo Committec has made cer-
tain recommendations for the conduct of
free and fair elections in the country,
which Shri Vajpayce waunts the Govern-
ment to implement. In his cupacity as the
leader of the Jan Sangh Party, he does
not want the view-points of his party to
be implcmented by the Government. Si-
milarly, the Chief Election Commissioner
in his Report has pointed out the necessity
for amending the Representation of Peo-
ples’ Act. But the Central Government
have not done anything in this regard.
Last weeh in this House, the Governmen
brought an amendment to the President's
and Vice-President’s Election law. What
prevents the Government from  bringing
forward an amending bill for th¢ Repre-
sentation of Pcoples Act ?

Coming now to All India Radio, T will
give-one or two instances to show how the
All India Radio has shown scant regard
for heulthy democratic conventions. All
India Radio was not interested in announc-
ing the success of ruling party’s candidates
in the Elections. On the other hand. All
India Radio guave great importance to the
set-backs of Opposition Parties in the Elec-
tions,

“C. B. Gupta is trailing bchind all the
candidates.”

“Singh Deo in Orissa has been de-
feated.”
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“The D.M.K. in Pondicherry has been
routed.”
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“The D.M.K. candidates are trailing
behind.”

Such announcements only have got first
preference with All India Radio, and not
the success of ruling party candidates. This
was the respect and regard shown to poli-
tical parties in the country by the All India
Radio. All India Radio did not announce
the defeat of the U.P. Minister, Shri Vikal,
n the Elections. 1t did not also say who
defeated him. In the recent President’s
Address dcbate, the Opposition Leaders like
Shri Morarji Desai, Shri Vajpayec partici-
pated. But Al India Radio did not care
to meantion by name any of the Opposition
Icaders, Is this propoer 7  Arc the Op-
position party leaders not the citizens of
this country? Are the Opposition
Partics not necessary for the suc-
wess of democracy in our country 2 The
Wanchoo Committee in its report has
pointed out that after the ban imposed by
the Central Government on the donation
by companies to political parties, the cii-
culation of bluch money has taken deeper
100ts in the country. The five General
Elections conducted in this country hive
moved beyond doubt that the ruling party
cannot survive without the support of blach
money.

The FElection Commission hias suggested
that the limit of Rs. 35,000 for expenditure
in a parliamentany constituency should be
raised at least to Rs. 50,000 in view of the
prevailing price rise. 1 request that the
Government should consider this favourab-
ly. Similarly, in its Report on 1971 Flec-
tions. the Commission has stated that 2100
complaints were reccived at the time of
elections and it was not possible for the
Commission to look into all of them at
that time. The Government must look in-
to this problem and do something to re-
medy the situation,

The ruling party swears by the estublish-
ment of secular und casteless society in
the country. But. I feel that the ruling
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party is the breeding ground for the per-
petuation of casteism ard communalism in
the country. I say this because the ruling
party selects candidates for elections on the
basis of caste, community etc. The Elec-
tion Commission has also referred to this.

In conclusion, 1T would quote what has
been stated by the Chief Election Com-
mission on page 198 of his Report on
1971 Flections :

“But. how can we c¢xpect that elections
will be absolutely and totally corruption-
free, when the whole country in every
sphere and department is plunged in the
ocean of corruption. Remove corrup-
tion in general and corruption in clec-
tion will be a thing of the past.”

The Chief Election Commission has
achnowledged that there is widespread cor-
tuption  in Flections. But he is not
able to do anything because the
Flection Commission is  just  a  part
of the Central Government's adminis-
tiative sct-up. The Election Commission
must Teally become an independent and
wutoromous body equipped with even judi-
cial powers. Then only free and fair elec-
uons will become possible in this country.

With these words, T conclude my speech
supporting Shri Vajpayee’s Resolution.

SHR! DINESH CHANDRA GOSWAMI
(Gauhati) : From the Opposition side we
haxe heard Shri Vajpayee from the Jan
Sangh, then our CPM and CPl friends
and lastly our friend from the DMK, 1
can spot the sence of frustratior and anger
in their speeches. In fuact, Mr. Vajpayee
went on to say that in the present state of
the clection machinery and election atmos-
phere he was feeling helpless that the rul-
ing party could never be displaced. 1 can
understund their frustration because the UP
clection result has totally rejected Mr.
Vajpayec's ambition of getting 229 seats
in UP. 1 do not hnow, but there was a
rumour also that he was thinking or his
followers were thinking of having Mr.
Vajpayee as the Chief Minister of UP.
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SHR1 ATAL BIHARI VAJPAYEE
What ubout Mr. Bahuguna’s 350 ?

SHRI DINESH CHANDRA GO-
SWAMI : I can see the fecling of help-
lessness and anger in the speech of my
CPM friend because at least in one muatter
they have helped the GCovernment that
their offspring has never crossed the limit
of two in most of the States. 1 can see
the feeling of anger and anguish of my
DMK friend, because the whole existence
of his party is in great jcopardy. There-
fore, when these friends have attacked the
election machinery today from a particular
angle. I do not subscribe to that view. It
is not that I am saying that the election
machinery today is completely free from
corruption. I do admit that there are
many things which need to be cleaned up
and to that extent I support Mr. Vajpayee's
contention.

My hon. friend from the DMK had said
that Congress had not principle on the
ground that they had madc an alliance
with the DMK in 1971 but now they had
mude an alliance with the CPl and Cong-
ress (O). T cannot understand this argu-
ment that in 197] when wc made an
allinnce with the DMK we had principles,

but when wc made an alliance with
rot the DMK but with other par-
ties like CPI we had no principle.

Il we have no principle, then we had no
rrinciple in 1971 when we made an alliance
with the DMK, and on the same reason-
ing, his party also had no principle, be-
ceuse if in an alliance one party has no
principle, the other party obviously also
has no principle of its own. Therefore,
the arguments that have becn advanced
here are absolutely void of any reason,

If we look at thc present elections and
the results thereof, it would be noted that
the people have given a very correct ver-
dict of their own, and the more the Oppo~
sition continuc to say that the election is
rigged. T think it will hurt them more be-
cause thereby they hurt the sentiments of
the people. It is not that the Congress
or the parties which have been put into
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power have come by dubious meauns or
because the election was a tigged one, but
it is because the people have expressed
their views in umequivocal manner in
favour of these parties,

From the results of the UP elections,
two fundamental things have come up in
order to show that the arguments that the
elections are rigged are not valid. If we
have lost in Manipur in the elections, that
shows that the election is not rigged, be-
cause if the elections were rigged, we could
have won in Manipur, hecausc if we are
capable of rigging the elections in UP or
Orissa we can also rig in the other States.
Therefore, let not this kind of complaint
be made.

The elections in UP and Ounssa have
shown certain trends, which 1eflect the opi-
nion of the people. The tiend in UP is
that the Independents have completely been
made to vanish from the election scene,
because the people have rejacted the In-
dependents. Further, the Congress (O)
has been compietely trounced, and a pe:-
son like Mr. C. B, Gupta lost his security
deposit. It means that theie has been to a
certain extent the polarisation of foices and
the iightist foices have been iejected in
UP.

Look at Orissa. What has happened in
regard fo the.voting in Oriscsa today ?
Those persons who 1eally brought about
the fall of the Government there by cros-
sing floor have been totally rejected by the
people. Tuke the case of Shri Nilmony
Routray (/aterruptions). 1 am not saying
that this has happened universally. What
I am saying is that these are the trends.
These trends indicate that the people of
this country, by and large, have becen cons-
cious and they have given a conscious vote.
Even with our shortcomings, if we have
come out successful, it speaks very sadlv
of the Opposition. People have voted us
to power because they are satisfied with
our policies and also because the Opposi-
tion has never been able to have a positive
approach, has never becn able to place a
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positive programme before the people (/a-
terruptions), Your shouting in the House
will not do. By shouting here, you will
not be able to catch votes.

If the Opposition really want to
strengthen democracy in this country, if
the Opposition parties are interested in
democracy, 1 feel they should come out
with a positive programme and a policy of
their own, because that will also
strengthen the ruling party; it will also
strengthen democracy. 1 do feel that if
democracy collapses, not only Opposition
will collapse but all of us will collapse.

Therefole, as a lover of democracy,
I do want that democricy should
bc strengthened. Democracy can be
stiengthened with o strong Opposition with
a positive piogramme. But merely saving
that eclections have been 1iggc ] that we
bave won because the elections bave been
ngged will not do. There should I a
seurching of hearts on this <te ot the
House and on the other side

Coming to the Resolution, somez nicle-
vant factors have been introduced mto 1t
One is the use ot helicopter by the Prime
Minister. This has been debated tn thie
ITouse. It has also gone to courts of law.
After all, the courts of law have also suid
that the Prnme Mimster of the country
i« a peison who must be given adequate
security, This is so because there are not
only forces inuide the country, but there
are forces outside the country also who
will be interested in harming the Prime
Minister. Theiefore, if the Prime Minister
is given a Defence ‘plane or helicopter.
I do not think the heavens fall thereby'.
Also that really makes no change in the
people’s verdict. There are cases where
ecven though the Prime Minister has gone
in a helicopter, we have lost the election.
Tt is not that we have won because the
Prime Minister went there in a helicopter.
Helicopter cannot fetch us votes. After
all, the people have voted for us—it is not
for the helicopter—but because the Prime
Minister is the only leader in the country
who has the image of an all-India leadery

t

i
[]
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who has placed befure the people a posi-
tive programme.

Shri Vajpayee referred to election ex-
penses and said that money was playing
a very bud role. 1 entirely ugree. But
to say that because of black money this
is happening or that election cxpenses are
absolutely responsible for black money or
the present state of affairs is, I think, to
indulge in an oversimplification of {facts.
There are many other factors like the ad-
ministrative machinery, the administrative
system. These should not be overlooked.

One of the suggestions he has made is that
like in some western countrics, political
parties should be financed. This is un-
doubtedly a suggestion which we should
all very seriously ponder over. But what
I am feeling is, firstly, it will be diffcult
in a country where so many political par-
ties we theie. And bv this, will you not
permit the Independents to come into the
political platform 1o contest 7 Obviously,
a decision on policies shall have to be
tahen If we decide only to finunce politi-
cal parties, obviously the election will be
open for political parties only and not for
independents. Here. T would  obviously
like to hear Mr. Mavalanhar.

The sccond most difficult thing in this
country is that really, in many cascs, the
concept of a political party has not grown
here. If we look to the political develop-
ments of this country, we will find that
here parties have not grown by themselves.
Partles are grown out of individvals. [t
1s not that the individuals have become
products of parties as in other countries.
In other countries, individuals are the pro-
ducts of parties. Here, the partics have
become the products of individuals. There
is a clash between Shri Madhu Dandavate
and Shri Raj Narain; immediately two par-
tics come up. Shri Vajpayee and Shri
Madhok do not see eye to eye; two parties
come up. Therefore, it is the product of
individuals, and unless we can—

u‘iu;mtmim:s&mamfm
oy ol % Py T T YT S AW
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SHRI DINESH CHANDRA GO-
SWAMI : Please at least try to understand
what I am saying. What I am saying is
this. (Interruptions).

MR. CHAIRMAN : How many times
have I requested you ‘not to imterrupt ?
This is contrary even to the rules. You
can say whatever you want whea your turn
comes, but please do not interrupt. Don't
repeat this again,

it wterr 1@ &ear - w37 FWTe feer
TF THT &, A T I I & fory @y g qww
&7 TR | T S T WAy & dr
wTeT AT gwr £ 7

SHRI DINLLSH CHANDRA GO-
SWAMI : May be. But we do contend
that the dcfeat of 1969 clections was not
because of individuals but because of cer-
tain basic policics. You may differ with
me. Mr. Vajpayee may contend that be-
cause of policy differences—

ot wew fagrd wredat @ Awmfr s,
T 7T WY o W T seTeT syfeTe § Wi
QYT JAET AT A7 WISy FarE 8wy fagrey
FT2?

SHRL DINESHH CHANDRA GO-
SWAMI : [ am very glad when Shri Vaj-
payee has contended that Mr. Madhok's
party is a party with certair principlcs,
with basic differences with Shri Vajpayee’s
party. I am very happy to know about
it If you concede that, I am really
happy.

MR. CHAIRMAN : He concedes.
terruplions ).

(I'n-

SHRI DINESH CHANDRA GO-
SWAMI : I am conceding. So. a political
perspective must grow in this country,

The second most difficult thing is this.
Supposing the political parties are given
finance. Shall we be able to prevent
spending of money by individual candidate<
apart from the finance that is given by
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the political party ? After all, there is a
law that you cannot spend more than
Rs. 35,000. But everybody is spending
more than that. Supposing the Congress
is given Rs. 20,000 and the Jan Sangh is
given Rs. 20,000, shall there be any machi-
nery by which we will be able to limit
this expenditure to Rs, 20,000 alone and
not mure 7 Unless you cuan bring about
a muchinery—

Fair and

SHR1 ATAL BIHAR! VAJPAYEE
The parties should give their accounts.

DINESH CHANDRA GO-
SWAMI - Suppose, talhing as a Congress
candidate, trom the party's iund ] get
Ry, 10,000,  Unless therc is a machinery
by which 1t is ensurcd that a candidate
cunnot spend more than what is allowed,
the entire thing will be fructrated. But,
sl the present moment, there is no machi-
nery because. in spite of the taw that you
cannot spend more than Rs. 35,000, it 18
an open seciet that they frustiate the elec-
tion law; by devious mecans they do spend
more than Rs. 35.000. And 1t is very
eavy to frustrate the law becausc if a fiiend
gives the money, or gives the car, then
vou cannot get within the purview of the
clection law.

SHRI

Therefore, this v a thing which does
require very serious consideiation. I have
my own doubts whether it will really help
in the solution of the cuse unless the entire
machinery w0 a great extent is changed to
s¢e that the law is implemented but in the
piesent state of affuirs 1 do not feel that
we will he able to do it.

Some of the other suggestions of Shri
\ ajpayec are for equal time over the radio
ond all that. There again I feel that unless
the political parties come to some agreed

comcnsus, it will be very difficult, The
only setback has been the lack of an
agreed consensus 1 do wish that the

major political parties come to some con-
sCNSUS.

In conclusion, I feel that if we want
really to male democracy successful, each
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political party shall have to approach the
election with a sense of responsibility and
with a sense of duty. It is not that the Cong-
ress plays up the forces of casteism. Do
not blame us, because I feel that the Cong-
ress is the only political party which plays
down casteism as far as practicable.
Really, one of thc ways in which probably
we can really face this problem is this.
1 have a suggestion in my mind. When
you contest an election to a seat
in the State Assembly or Parlinment, the
names of the candidates need not be print-
ed tn the ballot paper. If Mr. Vajpayee’s
contention is accepted that electiens should
be fought on the basis of political parties,
and not independents—with all apology to
Mr. Mavalankar who will, T hope, join a
political party and 1 am sure 1t will be this
side of the House --we need not print the
names of any candidate Wc will simply
say : the Congress, the Tan Sargh and the
BKD. The electorate will dccide whether
to accept the Congress, the Tan Sangh or
thc BKD. In that case castc and com-
munal considerations will not come to rlay
It will be up to the Congress o1 any other
party which wins that constituency to sav -
we are giving such and such person s v
candidate in this constituency. That is a
suggestion bv which wu «an dimmmsh to
some cxtent caste and communal consi-
derations But it has ity own limitations
I admil that unless caste and communal
considerations arec removed —they erapt at
the time of ecvery clection—the future of
the country is gloomy I endoise the spirit
with which Mr. Vajpayec has brought this
resolution and I do hope that the Law
Ministry will give scrious thought to this
matter and somc fiuitful result will come
out of this,

MR CHAIRMAN : Two hours' time
was allotted for this resolution and that
time is over ‘There are about 8 or 9 per-
sons more who want to speah.

THF MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU

RAMAIAH): I suggest that we may extend
the time by one hour.
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MR. CHAIRMAN : The time is extend-
ed by one hour. There is only half an
hour left today; so this debate will con-
tinue the mext time.

SHRI P. G. MAVALANKAR (Ahmeda-
bad) : It is an interesting and happy
coincidence that this discussion on Mr.
Atal Bihari Vajpayee's resolution should
tuke place on thc morrow of the election
1esults from UP, Orissa, Pondicherry and
Munipur. This discussion is therefore not
only vital but also topical. I recall Shri
Vajpuyee trying hectically to move this re-
solution during the last session and getting
some time to elaborate on his ideas about
frec and fair elections so that they could
have some impact on clections in U.P.
and other States, not only for one party
but for all parties, But 1 cculd see the
manner in which the carlier discussion on
that occasion was prolonged. There was
pethaps a desire to postpone this discussion
on Skri Vajpayee's resolution until after the
dlections in U.P. and other places  were
oo, 1 wonder if that was being fair to
Shr Vajpiavee . The Prime Minister men-
t vned this morning that elections are only
the method: what 18 more important is the
punciple or the programme of action. [
hope thut this discussion on free and fair
election will be useful in creating a healthy
atmosphere. We all know that the general
clection is a kind of peaceful revolution . ..
{Interruptions)

17.39 his.

[SIRY JAGANNATHRAO JosH in the Chair.)

May T join my friend on the right. the
Mcmbers of the Jan Sangh, who are con-
gratulating you; I am sure the whole House
Joins me in greeting you on your occupy-
ing the Chair. | was saying that it was
through the ballot box that we kcep alive
the ordinury muan's faith in being able to
change the Government or the rulers when-
ever he likes. In any election there is an
opportunity for the people not only to
reject certain individuals and certain parties
but also to accept certain individuals
and certain parties, T want to say at the
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outset that I am mot going to discuss

Shri Vajpayee's Resolution in the con-
text of the current politics only and in
the context of the very recent elec-
tions. to which I made a reference ear-
lier. It is natural for members belonging
to the different political parties to refer
again and again to this or that controver-
siul political hot issue "nd pin-point dis-
cussion on that. If you will permit me,
Mr. Chairman, Sir, T would like to lift
this discussion to a little different plane ;

I do not say a higher plane but a different
plune.

T would looh at the problem as a chal-
lenge to all of us, whether we belong to
the political parties or not. I want to
sugpest that while talking about free and
fair clections jet us not be very impatient.
After all. we have had only five general
elections and we had only 25 years of our
rew Republic and new democracy. 1 should
say that by and large the experience of
the last five generul elections tell us that
the elections have been conducted fairly
fieely and fairly fairly. Now., it is not
right for the opposition parties to say that
the clections are rigged when they lose and
say that the elections arc not rigged when
in the same elections their own candidates
win in some arcas. You cannot have il
both ways. If at a particular time the
elections are free and fair or not so free
und fair, the advantages or disadvantages

must go to all parties and candidates in amr
ulmost equal way.

SHRI ATAL BIHARI VAJPAYEE : Not
necessarily.

SHR1 P. G. MAVAILANKAR: 1 am
glad Shri Vajpayce Ji interrupted me. Of
course. it is not necessarily so in c¢very
cuse. But you cannot say that because you
lost in a particular constituency. therefore,
the clection in that arca was rigged and i
another constituency you won on the busis
! your strength, That would be stretching
the argument too far.

Having said that the elections in this
country have been free and fair by and
large. T want to emphasize the phrase “by
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and barge.” Even mow, even in the year
1974, there is no country in the world
wherein we can say that the clections are
caompletely free and fait. Even in the best
democracies some unfairness and some
kind of unfree methods and tactics do take
place. | is a process in which after you
gain some experience, through the trial and
ervror method you go on eliminating what
you consider as unfair practices and go on
cencentrating and strengthening what you
consider as good practices,

My complaint is that even on the basis
of the limited experience that we have
gained over the lust 25 vears, we in this
vountry have not. unfortunately, tried to
strengthen the experience which tells us that
this is the way the eclections can be held
freely and fairly and these e the evil ways
vhich we have to discard. T want to sug-
gest that just as no country can say that
it has got completely free and fair elections.
similarly, no political can say, not only in
 this country but anywhere in the world,
that it has not induiged in unfair practiccs.
So, to say that only the ruling party is
having all the corruption, bribery and other
uncthical practices is an exaggeration and
a misstatement, While I do not want to
e uncharitable to any party-——I believe in
being charitable to all—1 want to say that
it somec of the opposition partics come to
power either in one or the other of the
States or in the whole Union I do not know
whether they would not also copy. and copy
with a vengeance, what the ruling party is
doing today. Thercfore, it is no use saving
tt.at cxcept the ruling party, all the other
partics are good and innocent. Perhaps,
the opposition parties have not had an
opportunity of being bad or corrupt.

1 want to suggest that in a democracy,
clections are of course important. Buu if
we understand that wherever therc is a
democracy. there must be elections, mean-
ing that there must be a choice between
two clear-cut alternatives, if not more, you
<annot, therefore, say that the converse is
true, that the reverse is true, that is, where-
cver there are elections, there is of neces-
wity a democracy. Therefore, T want to
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suggest that if you want free and fair elec-

tions 10 continue or to be strengthened,

then we must not look at the elections as

an end in themselves but we must look at

them as a means in themselves,

You take the countries like the United
Kingdom, the United States of America and
other Western democracies of Europe. You
will find that they also have been able to
achicve a fairly reasonable target of fiece
and fair elections after decades of practice.
What they could achicve after decades was
possible becouse they went on eliminating
what they found by experience to be un-
worhable, undesirable and corrupt practices
in the election procedures. Thut we uve
not doing. That is my charge.

When T make a reference to these coun-
tries, in:identally, 1 should have said in the
very beginning that the discussion on Mi.
Vajpayee's Resolution  iv alo topical  be-
cause in another country aleo, in the Uimted
Kingdom—onc of the oldest democias’es o
the world,—-the clections  have just heen
held. We know how Lar and free Pase
clections in Uk, compared to other demo
vracies. have been.

Apart from  providing  the  hino of
machinery which Mr. Vaipayee wants, apiit
from the provision of & good und scund
clection machinery, an independent and im-
partial Election Commission, what is
counally necessary, if not more nzecessay,
arc some of the institutions like public
opinion, free press. cnlightened universitics
and well-established conventions of holding
democriatic elections and also. of conrse,
citizenship consciousness and alertness, We
Lnow that cternal vigilance is the price of
liberty.

Sir, as you have rightly rung the bell, 1
would now like to comment briefly on some
of the points which are contained in the
Resolution moved by Mr. Vajpayee. He
kas talked about growing influence of money
power. I entirely agree with him. [ think,
the whole House will agree with him. It
has become impossible even for a rich man
to fight elections, to succeed in clections,
what to talk of a pootr man or a middle-
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class man. This is not a phenomenon
particularly relating to Indian conditions.
Even in countries like America where the
people are fairly rich, where the parties are
very resourceful, where the candidates are
very rich. they find that money becomes
u fantastic factor in fighting elections.
Therefore, if you want to have free and
fuir elections, all political parties, all can-
didates, certainly Independents also, could
ard should see to it that they are not
guilty of spending more than what is per-
mitted by luw., If we believe that this
must be the practice. then we must start
it with curselves.

About Mr. Vajpayee’s charge regarding
the abuse of official machinery, 1 agree
v.ith him. There are a lot of good con-
ventions established in UK. Why not
c-tublish those conventions here also ? My
hon friend, Mr. Goswami, referred to the
Frime Minister using helicopters and other
aircraft, and said he saw no harm or wrong,
in such use. I am not referring to this or
that individual or to the present Prime
Minister as such. But, all that I want to
say is that it is not a fair practice. Because
the Prime Minister or the Ministers or the
Chief Ministers are able to use the vehicles
o, the aircraft or other things which are
al the disposal of the State machinery, they
help to hypnotise the voters and create a
wiong climate.

In Fngland, 1 remember to have seen it
myself, 1in October 1951, Lord Atlee—at
tlat time, Mr. Atlee—was going in a private
car, Mr. Atlee driving a privatpfcar, and
both of them were going on an election
compaign just 10 to 15 days before the
clectioms.

Atlec was still a care-taker Prime Minis-
ter. But, he was not using even an official
motot ¢car, much less an aircraft,

About the election grants, I agree with
Shri Goswumi as to why should it be given
to the parties ? 'Why not for Independents
also 7 But. instead of giving grants to poli-
tical parties, T would say firstly that let the
Flection Commiission do two things. Let
the Election Commission send the informa-

PHALGUNA 10, 1895 (SAKA)

_F{ﬂ' Elections 314

Res.)
tion card to every voter showing the voting
number and the polling booth where he ha%

to go.

Secondly, let the Election Commission
make it possible for every candidate to send
one free communication by post to all his

voters. If that happens, a good part of the
expenses will automatically be curtailed.,

I agree with Shri Vajpayee that the
Election Commission members should be
increased by having more than one Mem-
ber. I also agree that the age of adult
franchise must be reduced from 21 to 18.

MR. CHAIRMAN : You will please
agree with me to close your speech.

SHRI P. G. MAVALANKAR: Yes.
Only I want to say this in conclusion. A
beginning has to be made, especially, by
those parties and individuals who believe
in free and fair elections. Only the poli-
tically educated and enlightened persons
could do this. About the relationship bet-
ween ethics and politics, very rightly so, the
Cierman philosopher, Kant says: “True
politica cannot take a single step ahead be-
fore it has first paid homage o morals”.
Therefore, those of us who believe in poli-
tics coupled with ecthics, for us then, let
us carve out our own code of conduct. For
those who are convinced, they must them-
selves provide an exumple. Thus, 1 am sure.
we cun do something by way of providing
a free and fair election. Since you want me
to conclude, Sir, 1 would only refer to one
book without reading one or two quota-
tions from it. This is an interesting book
which huas just been published, in Decem-
ber, 1973, by one Shri R. P. Bhalla. The
title of the book is ‘Elections in India’. The
last Chapter—Conclusion-——gives us a very
interesting summary and the author’s ob-
servations on this important subject.

With these words, 1 conclude by express-
ing. my apology for having drawn on your
generosity.

SHRI SAMAR GUHA (Contai) : Mr.
Chairman. Sir. freedom, fairmess and peace
are the three guiding principles for any
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democratic election. But, the way these
principles are getting eroded, I am afraid,
an apprehension is developing increasingly
that the future democracy in India is getting
darker. Although Gujarat has shown us the
v.ay, perhaps, it is a new hope for us and
for the Opposition to see to it that the
<aemocracy should be safe in Jadia. 1 am
onc of those who condemned the happen-
ings in Gujarat. This is the only means
by which the Indian democracy can be
saved and that too by the (Gandhian means.

1 have not much to say since the pro-
‘blems have already been elaborated by my
fiiends, Shri Vajpayce and others. But,
the most d:fficult part of having a demo-
cratic election in our country is this that
the Central Government and the State Gov-
ernments are not only in control of politi-
cal power but they aie also a control of
the economic power—the most. Now,
coupling these two powers—the political
power and the economic power—and the
way the government is abusing or misusing
its authority by using the administiation
for influencing in the election and also for
raising funds, 1 do not know, whether there
is any futurc for any honest person, a per-
scn with integrity, a person committed to
nioral values, in having a hope in future to
contest the election. Not only that. In our
return, in most of the cases. unfoitunately,
it happens, wrong ieturns are given. But,
it would, even, be diflicult in future to pre-
parc a wrong rctuin because a fabulous
amount is now being spent in the State
elections. I do not want to go into details.
My friend was saying so eloquently about
the use of helicopters by our Prime Minis-
ter. Shri Ram Gopal Reddy was telling
us—he is not here at the moment—that
people were throwing stones at our Prime
Minister, That was perhaps out of anger
they might have done. About this he was
tolking so loudly. But, I do not know what
will be the opinion of the international
world believing in democratic values ? The
Prime Minister, just a month before, in a
State only, went for performing or
doing the .opening ceremony--galore—of
project which hag not yet been finalised or
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aupproved by the Planning Commission, Sii,

what will be the reaction of the inter-
national world on abusing of such political
and economtic power, I don't know. I don't
want {0 go into the details.

Sir, peace is one of the conditions for
a democratic election. Recently my ex-
perience in Gaighata byelection is really
korrible. 1 have sent u telegram to the
President of India und to the Election Com
n:ission, to the hon. Speaher and the Prime
Ninister and to the leaders of all opposi-
tion partics. This telegram was not allow-
ed to be read on the floor of the Housc.
So [ take this opportunity to read it This
is what I said in the telegram. 1 quote -

“All polling stations of Guaghata by-
election completely overpoweied by Cor
gress  lerrorists. Socialist  candidute
threatened at the point of revolver. While
capturing polling booths by (Corgress
gangs armed with 1evohers, bombs, dar-
gers, threatened polling officers, polling
agents aad voters in gencoal  Ballcr
papeis forcibly seized and fraudulently
cast cither before polling staited or with-
in 3 hours. Police blatantly sided with
Congress aimed terrorists. All nerms ol
democratic elections totally violated. So-
cialist party withdrew its canditature n
protest. Congress Oiganisation candidate
of Belgachia withdrew under similar
circumstances. Declare clection void and
hold immediate inquiry directly.”

1 am going to see thc President and ¥
hepe to see the Election Commissioner also.

Sir, mfy experience just two davs befoie
was this : When J went there to address
election meetings, I found that thc atmos-
phere was full of terror and tension. The
mood of the people was like that, Just a
few days before the Chief Minister of West
Bengal addressed some meetings. It is not
for me to say these, it is an indication of
the people’s anger. What happencd ? My
meetings were of larger volume and they
continued late into the night, peacefully,
very orderly. But as soon as I finished my
meeting on the 21st, there was a rush in
the street in Calcutta and do you konow
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what happened ? A report came (hat there
wus a4 bomb that was being made. being
prepared, in the Congress election office, as
@ result of which one Congress worker
died instantancously and one was injured.
The people rushed there and requested the
police to arrest them. Then we approached
the police. To our horror again. instead of
arresting those, these people who made the
complaints were arrested. Next day. I went
to address another meeting. I was surpris-
el to find this situation The carlier day
thousands of people came there. On the
neat dav not even 20 people were theie in
the maidan. Yet I continued.  After that,
about 20 or 30 people cume. hut they told
me frarkly: “We are absolutely under
terror. it iy not possible for us to attend.’
Two days before the election nhuck-loads
and jeep-loads of terrorists were brought
from Calcutta, They weie parading  in
batches  of 25 showing  their 1evolvers.
boambs and lethal wrmaments and the like,
terrorising people. dont try to vote against
Caongress. Tust on he eve of the day be-
fore the election, vr. on the clection day,
that 15 on the 24th, wt about 1 \AM. at
night, what happened was, gangs of terro-
tists entered into a number of places where
the polling officcis were staying, they scized
‘the ballot papers, they sealed the ballot
papers, they maiked the ballot papers, thev
fraudulently cast these ballot papers in the
ballot-box. and sealed it before the clection
started. In the morning it huppened that
in a number of booths, when the people
went to cast their votes, they were inform-
ed that already the polling was completed.
T will show you two photostat copies.

At a number of polling stations those
armed gangs wcre «klling people : ‘Already
8C to 95 percent of votes were cast; vou
are not the real voter ; why are you going
there ? Votes have already been cast.

18 hrs.

1 have already stated that a candidate of
the socialist party was threatened at the
peint of a revolver and many others were
threatened at the point of revolvers when
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they were in the jeep load throughout.
They were going from booth to booth;
they scized the ballot boxes at night; even
in the morning. just after the beginning of
the polling, within an hour or two, 2 num-
ber of polling booths werc captured. The
polling agents and other persons were cither
not allowed to enter into the polling booths
or they were threatered and ousted from
the polling stations. As it _bappens, they
threatened the polling officers and they
scized the ballot papers and they then cast
the votes after marking them and then
scaled them. They said that the polling
had been completed but, actually, there was
no voting at 11 A.M.1 shall give you two
interesting papers. This is the one signed
by the Polling Officer himself., 1 read :

“1, the undersigned, P.O). Party No.
99 /80 of Polling Station. state that many
persons came to the booth at night on
23-2-74 uand forced me 10 Jdeliver the
ballot papers. They alvo marked the
ballnt papers from 077041-077439. Tatal
499 ballots. Voters complained rigging as
they could not cast their votes.

Sd/- Ajot Kumar Mandal,
2nd Polling Officer.

Sd/- Ranjit Kumar Man-
dal, Ist Polling Officer.

Sd/- Swapan Kumar Cha-
karvarty.”

There is another thing.

MR. CHAIRMAN :
conclude.

You will plcase

SHR1 SAMAR GUHA : 1 shall continue
next time after a minute. This is signed by
the ADM. 1 hope the Government will
take a serious note of this matter to insti-
tute an inquiry. Let there be one instance
that the clection is declared as void. Elec-
tions should be held again, In all the
eleven booths, e¢ven if they order a re-
clection, that will not satisfy us at all be-
cause, there was no election at all since
most of the booths were captured and
fraudulently, the votes were cast.
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[Shei Samar Guha) sadjourned to re-assemble on *Monds
y, the
Therefore, ' request the Government, at 4th March, 1974 at 11*A.M.
leust from the side of the Congress, to
approgch the Election Commissioner to .
declare the election as void and he may 18.04 brs.

oider a fresh election.
. s : The Lok Sabha then adjourned till Elevert
Sir, 1 shall continue next time, of the Clock on Monday, March 4,

MR. CHAIRMAN : The House stands 1974 /Phalguna 13, 1895 (Saka).
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